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O R D E R 

 
PER BENCH: 
 

Both the appeals filed by the assessee are directed against 

the orders passed by Ld. CIT(A), Davanagere for the assessment 

years 2009-10 & 2012-13, wherein the Ld. CIT(A) has confirmed a 

penalty levied u/s 271(1)(c) of the Income-tax Act,1961 ['the Act' for 

short].   

 

2. None appeared on behalf of the assessee.  We notice that 

these appeals were filed by the assessee in December, 2018 and 

since then the authorized representative of the assessee named Shri 

Shreehari Kutsa has been seeking adjournment from time to time.  

We also notice that both the appeals are barred by limitation by 6 
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days and 8 days respectively.  We notice that the assessee has not 

filed any petition requesting the bench to condone the delay.  

Besides the above, one more defect pointed out by the registry has 

not been rectified till date.  The A.R. of the assessee appeared before 

the bench on 18.2.2021 and he was directed to rectify the defects 

and accordingly the case was posted for hearing on 19.02.2021. 

However, none appeared on behalf of the assessee on the above said 

date and the defects have also not been rectified. 

 

3. Under these set of facts, we are of the view that both these 

appeals could not be admitted.  Accordingly, both the appeals are 

dismissed in limine.   

 

4. In the result, both the appeals are dismissed.  

  

   Order pronounced in the open court on 24th Feb, 2021 

 
           Sd/- 
     (Beena Pillai)               
   Judicial Member 

 
                    Sd/- 
             (B.R. Baskaran) 
           Accountant Member 

  
Bangalore,  
Dated 24th Feb, 2021. 
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